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1./ 31.5.6. 	• 	Hon'ble Shri K.D. Saha, Member (A) 

Counsel for the applicant :Shri J. Karn. 

Heard learned counsel for the applicant. 

By this application the applicant prays for quashin ..- 

the the .order contained at Annexure A/i dated 13.5.96> b 

which the applicants appointment to the post of EDB 

prahaladpur has been cancalled. The applicant was 

initially apointed as. EDBPM , prhaládpur by order 

at Annexure A/3dated 6.11.95. It is submitted that no 

show cause was issued to the applicant before issue of 

the impugned order. As interim relief the prayer is to 

stay the operation of the impugned order contained in 

Annexure A/i. 

2. 	This is a Division Bench matter. No. D.B. 

is at present available. Against this background, the 

appiicants counsel submits that the application be 

admitted and interim order passed staying the operation 

of Annéxure A/i. The learned counsel further submits 

that he is still holding the post of EDBPM, Prahaldpur. 

3. 	considering the submissionS, the application 

is admitted. Issue notices to. the respondents to file 

their W/S within four weeks. Rejoinder, if any, may be 

filed within one week thereafter. In the mean time, 

status quo as &bkr shall be maintained for a period 

of 14 days, by which time the respondents shall file 

show cause as to why the interim order shalinot be 

Cofltd...2/- 
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made abso1ute The matter may be placed before the 

vacation Bench at the earliest with regard to continuance 

	

of the interlrri order 	14 days. 

S 	 - 

/CBS/ 	
- (15Saia3 

Memier (A) 

2/1.7.1996 	Hon'ble Mr. K.D.Saha, Nember(A) 

'• 	
hri JK.Karn for the applicant. Shri J.N. 

Pandey,Sr. Standing Counsel appearing for the respondents 

pys for tWo weeks time to file written statement. Shri 

'--L 	A.B.1thur, learned counsel appearing for the private 

- 	 respondents submits thathe is filing reply on behaj f of 

the private respondents today. List this case on 17.7.1996 

-.frheafing. Interim order as passed earlier shall continue 

till then. 	 ; 

- 	 (K. D. S aha ) MPS. 	 S 	 Member (A) 
. 	

.5 	
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3/17 .7.96 	Counsel for the applicant . .Mr. J.K.Karr 

Counsel for the respondents . .J. N.adey, -. 	
. 	 Sr.stnding 

S 	 S 	 • Counsel - 

__- 	 The case came up for continuance 
S 	 • of the stay order granted earlier. Shri Karn 

was not able to satisfy me that the apl1Oant 
- 	 has actually j olned as Extra DePartmental 

•2 - 

S. 	

. . 	

/ 



• 

OA-292/96 

	

/ 	Branch Postmaster and has been working as such 

on the basis of the appointment letter dated 6.11.95. 

	

- / 	There is no charge report indicating that the charge 

of the Branch Office was duly taken over by him and 

the fact of taking over the charge was Circulated to 

other concerned Post Offices. He was appointed 

vide nexure-3 dated 6.11 .95 and he was directed 

to appear before the IèdicaJ. Officer I/c for his 

medical examination vide letter dated 8.11.95.. It 

	

' 	indicates that the applicant kax has not taken over 

the charge of EDBPM on 6.11 .95 and as per his own 

	

cJ 	statement in Annexure-5- he was medically examined on 

9.11.95 and on .10.11.95 evening he 	taken over 

the charge of the. Post Office. This was again kept 

in abeyance in the morning of 11.11.95. Thus, the 

applicant has never worked as Branch Postmaster even 

for a single day, and the taking over charge is a ktakkzxxx 

fictitious statement and not supported by any documentary 

evidence. The question of status-quo in working as 

.EDBM therefore, does not arise.. The stay order 

passed earlier is not renewed. The respondents are 

at liberty to take whatever action they will think 

fit.. 	., 	. 	 . 



4/26.7.96 	Shri, M.L.PaSwan, Registrar 

.. 

The learned counsel for th applicant 

-is absent, Respondent NO.5 has fild Counter- 

4 - 	 - -- 
V 	 Lc1.. 	LILt ,L1.L*  and Ln€ 

., .. respondents have -not filedW.S. on 'their 

behalf. List on 4.9.96 forfi1ing W.S. on 

beh.lf- of the respondents 1 t.o,.  4. 

( M.L.Pa wan -) 
Registr.r I/c 

kr  

. 	ktT 

- 	RipNH- .4 ' 	V  
-- 

- 
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7./ 23.10.9 
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Sri • S. P. Sinha, Dy. Regi strar I/C, 

#1 

	 . •. 

The learned counsel for the applicant is: presért. The 

Respondents are unrepresented. W/s has not been filed on 

behalf of, official respondents. W/s has been filed on 

behalf of private respondent no.5'. List it on 22.10.96 for 

fi. ii ng the W/ $ 	JL- qr  d'4tyC t CL-L 

'. 

- 	 Dy. Regist/ 

u/s has been filed on behalf of respondent No  

only. No W/S has been filed on behalf of the resp' 

No. 1 to 4. List it on 20.11.96 for filinp u/s o 

of respdndents No. 1 to 4 

z 
- (11.L. Pasuan) 

Dy. ReQistrar. ti 

t, 

i 	Vy_$L 

8/8 11. 1996 

V) 

I 

(3 

çif IIPS.J 

On the request made by Mr,M.P.Dixit, proxy 

counsel for.Mr,J.K.Karn, learned counsel for 

the applicant, the case is adjourned to 6.12.1996 

for hearing. 

K.D.aha ) 	 ( V.N.Nehrotra 
1'1ember (A 	, 	 Vice..-Chairman 

F4 



11./ 30.4.97. 

9/6.12,96 

51(5 

10,/ 19.2.97. 

12 	22.07.97 
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tji'St 09/19.2 .97 for bear. 

D. Purk yastha  
Ner (J) 	 imber (A) 

List it on 30.497 for hearirg. 

(v.N. Mf hrotra) 

Vice-cirrnan 

List it on 22.7.97 for hearing.ç 

(K. Muthu urnar) 	 (v.N.. ilehx'otra) 
Member (A) 	 Vice-chairman 

P. 
List for hearing on 09.09.19.. 

sxJ 

c 13./9.J.97. 

' 
/cos/ 

.N.Mehrotra) 
lee-Chairman 

List it on 12.11.97 for hearr. 

(R.K. 	oja) 	 (v.N. fehrotra) 
Member (A) 	 Viice-chairman 

Lit for hearing on 16l.9BJ 

(V.N. Mehrora) 
Vice-thai man 

4 	.1 

61, 
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15/16.1 .98 

SKS 

16./ 24.3.98. 

List it for hearing on 24.3 98. 

V.N.lhrotra ) 
Vice.Chajjan 

Shri J.K. Karn, the counsel for the applicant. 

/ 

Shri J.N. Pandey, Sr. Standing Counsel for the 

respondents states that U/S could -not be filed on behalf of 

the official respondents. He prays that four weeks as a 

last chancebe allowed' for -the-  same. The orficil respondents 

are allowed four weeks and not'  more time for filing U/S. 

Rejoinder may be filed within two weeks thereaftet'. List it 

on28.5.98 for hearing. 	 ( 

S 

5/ 	 (L.R.K. Prasad) 	 (v PJ . $hrotra)

S 

Member (i)' 	 Vic-chairman 

/28.5.98 	 Adjourned for hearing to 28.8.98. 

H - (V.N. Iehrocra IN 
J.!ce-.Cha !x'mri 

(1)/f 

jft Thpio 

18/28. 8. 

L.R.K. Prasad .) 
lmber (A) 

List for hearing on 26.11.1998. 

( L. R. c. Prasact 	( V. N. Mehrotra 
Member (A) 	 Vice-Chairman 

19/26.11,98 	List on 08.01.1998 for hearing, 

(Lakshrñan Jha) 
Member(i) 	 Membe r(A) 

SKS 

1998 
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20./ 8.1.99. 	List it on 15.4.99 for hearing. 

/CBS/ 	(LAKSHMAN JHA) 	 (L.R.K. !PRAS.4D) 
MEIIBER (j) 	 IILMBE (:A) 

1  21/15.04.99 	hri J.i<.rn, counsel for the applicant. 
Ii 	 List it on 30.06.1999 for hearing. 

0 	
Mernber(A) 	 Vice-Chairman 

22/30.06.9 	For want of time, hearing is adjounred to 
% 	 - 	

1 	

05.08.1999. 

(L...Prasad) 	 (3.Nadyan) 
Mernber(A) 	 Vice-Chairman 

- 

For want o time, list it on 16.9.99 for hearing. 

/cos/ 	
(S. 

IIEMBER (M) 	 VICE-CHA'IRI9AN 

Ii 	 - 	 •00 

0 	 I 	 0 
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24./ 16.9.99. 

For want of time, list it on 21.10.99 for hearing. 

/ces/ 	(L. HMIt'G IANA) 	 (S. NAR1AN 

MEMBER (i) 	 VICE.CHMRM 4 
25./.21.10.99 	 , 

For w,ant of time, list it on 7.12 	for ha4ing. 

/c1s/ 	(L. HMI GLINA). 	 (S. NARYA ) 

IViBER (ii). 	 VICE-CHAIRM AN 

26.f712.99. 

For unt of time, hearing is adjourned to 
18.1.2000. 

(L 	HIIINGLIANI4) : 	 (S.. +1MYN) 

- 	IEIV1BER (A) 	 VICE-C HAIRIViAN 

H 

18.1.2000 Shri J,K•Ern, Counsel for the appliCant. 

List it for heaxing.on 28.2,2000. 

( Lak shmari Jha ) 	• 	- (t. R, K. Pras ad ) 

Member (J) 	 Meirber (A) 



$1 

20 

2822000 

Shri J.K.Xarn .co'.ms€J. for the applicant. 

List it on 10,4.2000 for hearing.. 

/ (L,0jha) 	 RFK.L?rasad) .. 
riember (j) 	 mernber A) 

21/10.4,2000 	Shri J.K. Karn counsel for the applicant. 
Shri S.K. Tiwary on behalf of Shri S.N, Tjwary 
counsel forprivate respondents. 
N ne for the official respondents. 

/ List it: for hearing on 3p.5. 2000. / 

(L. ingliana) . 	 (Lakshman Jh) SRK/ 	 Member(A) 	 Member (3) 

22/30.5.2000 	None for the parties, 
. 	 ..ist it for hearing on 24.7.2000 	a 

F 	 AKJ •  HMINGL lANA) 	 (L •j J4j) 	. 
I 	 MEMBER(A) 	. 	 NEI1BER(J) 

t flc 	 doirned .o 

; 	 v ica:k 

V. 



0.A.No.292/96 • 
24/24.08.2000: Shri J.K.Krn, counsel for the applicant. 

Shri G.K.azwal, SC for the zspondents. 

L. counsel for the applicant submits that 

the reliefo sought bor has been made available to the app-

licant and, accordingly, he wanted to withdraw this case•  

In the light of thesubmission made, this 

OA is dismissed as withdrawn. 

skj 	 (s.'Narayan)/v.C. 

2 H 


